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SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR B. SUDHEENDRA KUMAR

I A 29-32, 41-44 in CIVIL APPEAL NO 3600-3603 CF 2001

VI JAY KUVAR Appel I ant (s)

VERSUS

KRI SHAN K. DUTT (DEAD) BY L.RS. & ORS Respondent ( s)

(Wth appl n(s) for substitution of deceased comon respondent Nos. 9 and 5 viz. Raneswar Prasad

in CA Nos. 3600-3601 and for substituted service and office report )

Dat e: 28/02/2007 These Appeals were called on for hearing today.

For Appellant(s)
M S Manoj Swarup & Co., Adv.
Ms. Sureshta Bagga, Adv.

Ms Lalita Kohli, Adv.

For Respondent (s)
Ms. S. Janani , Adv
M's. Sureshta Bagga , Adv
Ms. M nakshi Vij , Adv
M Dhruv Mehta, Adv.
M Har shvardhan Jha, Adv.

M Yashraj Singh Deora, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER

An application has been filed by t he | ear ned counsel for



t he petitioner praying for

bringing on record the | egal heirs of respondent No.9 in CA No.3600-3601/2001 and respondent N
0.5

in CA No.3602-3603/2001. Respondent No.9 in CA No.3600-3601/2001 is the sane as respondent

No.5 in CA No.3602-3603/2001.

Hear d.

| have al so perused the application

It is stated in t he application t hat t he conmon r espondent
di ed on 14. 2. 2002 in USA

| eavi ng behind the three persons referred to in para 1

-2-
Item No. 1

as t he | egal heirs . Thi s application is within tinme. The pr oposed | eg
al representatives have filed

Vakal at nanma but this application is si |l ent as to whet her t he per sons r ef
erred to in par a 1 of t he

application are the only legal heirs of the deceased. However, this application being an appl
cation of

f or mal nat ur e, I am inclined to allow this application. Accordi ngly, this
application st ands al | owed

i mpl eadi ng t he three per sons referred to in par a 1 of t he application
as t he only | egal heirs of

r espondent No. 9 in CA  No. 3600- 3601/ 2001 and r espondent No. 5 in CA  No. 3602-
3603/ 2001, on

condition of one of the legal heirs filing an affidavit to the effect that they are the only
egal heirs of the

deceased r espondent as per t he law  of successi on appl i cabl e to t he decea
sed. File af fidavit and

meno of parties within two weeks.



Li st again on 19. 3. 2007.

( B. SUDHEE
NDRA KUMVAR)

Regi strar

hj



